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ACT No. XVI OF 1934. I 
I 

'[PASSED BY THE INDIAN LEGIRLATUHE.] I I 
(Received the assent of the Governor General on the 1st May, 

1934.) . 
, I 

An Act to provide for the imposition and collection of an 
excise duty on matches. 

W HE:ILEA$ it is expedient to impose an excise duty on 
matches, to provide for the collection thereof, and to alter 

the duty of customs leviable on matches under the Indi'an Tariff 
Act, 1894; I t  is hereby enacted as follows :-- 

1. (1) This Act may be called' the Matches (Excise Duty) Short title' 

Act, 1934. ond extent. 

(2) It extends to the whole of British India, including 
British Baluchistan and the Bonthal Parganas. 

2. In this Act, unless there is anything repugnant in the Definitions+ 

subject or context,- + 

(a) "manufa~tory " means any premises wherein mntchco 
are ma~lufltctursd ; 

( b )  "match" includes a firework in the form of a match; 
and, where a matchstick contains more lieads 
than one capable of being ignited by str&ing, each 
such heed shall be deemed to be a match; 

(c) "owner" includes any person expressly or impliedly 
authorized by an owner of a manufactory to be his 
agent in respect of tal~e manufactory ; 

(d) "splints" means undipped splints such as are 
ordinarily used for making matches; and 

( B )  "veneers" means veneers such as are ordinarily used 
for making match-boxes. 

3. A duty of excise at the rates specified in sectioil 4 shall I$r:kionof 

be levied on 311 matches mttnufsctured in an? m a n ~ f ~ c t ~ r ~  "latches. 

in British lndin. nnd issued out of sach manufactory on or 
ufter the 1st day of April, 1934, and shall lbe payable by tho 
owner of the manufactory. 
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duty. 4. The duty payable under section 3 shall be levied at the 
following rates, namely : -- 

(a,) on illatches in boxes or boolrlets containing on :m 
average not nore  than eighty- 

( i )  if the average number is forty or less, a t  the rate of 
one rupee per gross of boxes or boolrlets, 

(ii) if the average ~iunlber is more than forty, hut not 
more than sixty, a t  the rate of one rupee and 
eight annas per gross of boxes or booltlets, ant1 

(iii) if the average number is more than sixty, at tho 
rate of two rupees per gross of boxes or booklets, 
and 

( b )  on all other matchcs. a t  such rate as Ibe Governcr . , 
General in Council may prescribe. 

Recovery of 
duty wlth 5. (1) If any duty payable under section 3 is not paid withill 
penalty. tho tirne fixed by rules made in that  behalf under this Act, it * 

shall be dcemed to be an :rrre:lr, and the authority to which 
such duty is payable may, in lieu thereof, recover any sum not 
e.xceeding four times the amount of duty u n p i d  which such 
authority may in it,s discretion think it reasonable to require. 

' 

(2) An arrear of duty, or any ~ ~ 1 x 1  recoverable in lieu thereof 
under this section, shall be recoverable as an arrear of land . . revenue and shall be recoverable in addltion to, and 
not in ~ubskitut~ion for, any other penalty incurred under t11i.j 
Act. 

Issue of 
matohes from 

6. No perso< shall issue any matches out of a manufactory, 
manufactory. except in accordance with the provisions of rules made in that  

behalf under this Act, or, until such rules are made, in nccord- 
ance with tlie general or special orders of tho Local Govern- 
ment. 

Power of 7. The Governor General in Council may, by notification in the 
Governor Generalin Gazette of India, prohibit absolutely, or with such exceptions 

as he tllinlrs fit,, the bringing of rniltches into British India 
Imvortof from the territory of any specified Princc or Chief in India. . matchos. 
Power of 8. (I) The Governor Geilernl in Council  nay, by notificn- 
Uovernor 
aoneral in tion in t8he Gazette of India, direct that after u datc to be 
Council to  
direct uRe of specified in the notification no matches manufactured after the 
banderols. date of tlie issue of tlie notification shall be issued from a 

manufact~ry in British India excel~t jti pnclrets, boxcs or boolr- 
lets bearing a banderol or stamp o-f such nature and affixed in 
such manner as may be prescribed by rules made under 
this AcC. ' 

(2)  The 
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(2) T1:e fovernor Gencrel in Council may, by a like noti- 
fication, c?irect that, after a date to be specified in the notifics- 
tion, no rnatchcs shall bc sold or cffored Or lrept- for sale i :~  
Britis'h Indla 'kxcept in packets, boxes- or boolrlets bearing such 
a banderol or stnmp so afixed. 

(3) T11e Governor General in Council may exemPC from tha' 
operation of ally notification mnde under sub-section (1) 
matches intended for export Iroin India. 

(4,) The Goverrlor General in C'ou~lcil may exeinpt from the 
opel.ati~n of any notification made under sub-section (2) matches 
of a particular kind or paclied in o. particular manner. 

9. F1.oni sucli date as n;ay be fixed by the Goverrior General Proliibition of 
manufacture in Council Ly not.ific:~tion in t l ~ c  Gazette of India in this behalf- rnnkl1es 
manufacture 

( a )  no person sliall manufacture matches or splints or ~ ~ & ' ~ F ~  Of 

veneers Ln British India except under and in vcneeT8. 

accordance wit11 a liceilce to n1:~nufacture issued 
under this Act; 

(b) nu person shall import splints or veneers into British 
Indiu except under and in accordance with fi 

licence to import; a id  

(c) no person shall supply splints or veneers to any 
ol~erron who does not possess a licence to manu- 
facture matches issued under this Act nor other- 

i wise than in such maiiuer as map be pre~cribsd 
by rules mnde under this Act. 

1 iv. Wltoever contra\-eiies the provisions of section G shall ~cna . ty for  
i ' be punishable with imprisonlnent which may extend io six gg{:s fro, 

months, or with fine which mny extend to one tho~lsnnd rupees, E,"$fg%&/n 
or with both. of section 6.- 

11. (1) in contravention of ally notification r ~ a d o  Penalty'for 
under sectioi~ 7, imports, or aMeriipts to import, matches into fark~:, 
British India shall be punishable with iinprisonlnent which may contravention of Act. 
extend to six months, 01. with fine wbioli may extend to four 0 times thc amount of the duty \vliich would be p:byable ori the 

g lnatclles i f  tliev w-tre 1i:ible to duty in British India or to 
2 one thousand rupecs, whichever is greater, or with both 
2 

* 
e ilnprisonment and fine. 
C 
2 (9) Whoever abets an offence puilisllable under sub-section 
I (1)  sllal\,. wliether such offence is or is not committed in con- 
?. 

ssquellce of such abetment, and notwithst.ailding anything con- 
xLvof i8eo' tained .in seetion 116 of the :Indian Penal Code, bc punishabld 

wltll the punishment provided for the offence. 

. . 12. ( I )  Whoever 
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Penalty for 
issue or s a ~ o  12. (1) Whoever, in cont~.avention of any direction made 

$:,"zh" under sub-section (7) of secbion 8, issues any rriatches from any 
banderol. manufilcbry, sllall be punisJ~able witah imprisonment which 

7 
rnay extend to six months, or with fine which may exten4 to . S"r 
one thousand rupees or to one rupee for every packet, box or 
booklet of nlatclies in respect, of which nn offence has been , 
committed, whichever is greater, or with both imprisonment VI 

and fine. 

(2) Whoever, in contravention of any direction made under I 

sub-section (2') of fiection 8, sells or offers or keeps for sale any 
rnntches shalI be ptinishable with fine which may extend to 
m e  hhoussnd rupees or to o i~e  ~ u p e e  for every packet, box >.I vri 
or booitlet of mntohes in resp'ect of which an sffenoe has been 
committed. whichever is greater. 

Penalty for 
manufacture 13. Whoever in contravention of the provisions of section 
of matclles and 9 manufact.ures matchns or splints or veneers or imports spliuts 
manufacture 
andimportof or veneers into British India or supplies splints or veneers to I 

splints nnd I 
veneers any person sllall bo punishable with imprisonment which 
without may extend to six months, or with fine which may extend to 1 
licence. 

one thousand rupees, or with both. 
I 

i 
penalty for 14. Whoever evades, or attempts to evade, the payment of 

i 
evasion of 1 
duty or fniiure any duty payable by him under this Act, or fails to supply any ..! .. I 
to s1tppIy 
information. information which he is required under this ~ c t ~ o r  the rules 

, 

to supply, or knowingly supplies false information, shall be 
punishable with imprisonment which may extend to six months, 
or with fine which may extend to one thousand rupees, or 

I 
I 
I 

with .both. 
Power of 15. Any Court trying an offence under tliis Act may order Covrts to order 
forteiture of that any matches, splints or veneers, together with the boxes, 
matches 
splintsdr packing or wrappings thcreof, in respect of which the Court . 
veneers. is satisfied that  un oflence under this Act has been committed, 

~ h a l i  be forfeited to His Majesty. 
A glication 16. The law for the time being in force relating to S r l  
o P ~ c t  VIII 1 or 1878 to tbe Customs and to goods the importation of which is prohibited I 

by section 18 of the Sea Customs Act, 1878, shall apply in ~111~,1878. 

Or respect of matches, splints or veneers, the importation of veneera. / 

which is prohibited by or under this Act, and the officers of 
Customs and the officers empowered under the Sea Custonls 
Act, 1878, to perform the duties imposed by that Act on a ~ ~ o ~ 1 8 i 8 .  

Customs-Collector and other officers of Customs shall lmve the 
same powers in respect of such matches, splints or veneers 
as they have for the time being in respect of goods the importa- . 
tion of which 1s prohibited by section 18 of the Sea Custoins 

j- I 
i 

Act, 1878: vrII of 1878. I 

Provided ! 

3 I 
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I 
I 
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Provided that the penalty for the offence specified in seotion 
y11rof1878. 367, No. 8, of the Sea Customs Act, 1878, shall, where, the 

i offence is c o ~ ~ i t ~ t e d  in rclatio~l to matches, splints or veneers 
ai the importation'of which is prohibited by or under this Act, be 

i a penalty of confiscation only, and such penalty of confiscation 
1 shall not be inflicted under section 167, No. 8, of the Sea 

I vIIIof 1878. Customs Act, 1878, in any case where the person concerned in 
I the offence is sent for trial under section 11 or section 13 of 

this Act. 
@ . 17. The Governor General ~n Council may, by notication ;fPtpi',"atlon 

in the Gazette of India, declare that any of the provisions of p revisions oi 
I Act VIII of 

VII Io f  1878. the Sea Customs Act, 1878, relating to the levy of and exemp- I&; %the 
tion from customs duties, drawback of duty, warehousing, rnatchea. 
offences and penalties, confiscation, and procedure relating to  
offences and appeals shall, with such modifications. and altera- 
tions as he may consider necessary or desirable to adapt them 
to the circumstances, be applicable in regard to like matters 
in respect of the duty on matches imposed by section 3. 

18. (1) The Governor General in Council may, by notxca- power of 

tion in the Gaeet'te of India, make rules to carry into effect ~~~~~~~b 
the purposes and objects of this Act. Oouncll to 

make rules. 

(2) In particular, and without prejudice to the generality 
of tho foregoing power, such rules may- 

(a)  prescribe the sate of duty referred to in clause ( b )  
of sectZion 4; 

( O )  provide for the asse~sment and collection of the 
duty and the authorities by whom functions under 
this Act are to be discharged, the issue of notices 
requiring payment, the manner in which the duty 
shall be payable, and the recovery of arrears; 

(c) provide for the distinguishing of matches, splints or 
veneers which have been manufactured under 
licence, of splints or veneers which have been 
imported under licence and of matches on vhich 
duty has been paid, or which are exempt fiom 
duty under this Act; 

(d) regulate the issue of mahches out of any inanu- 
factory and limit the number of matches which 
may be contained in a box or booklet; 

(c) impose on the owners of manufactories and on persons 
engaged in the sale of matches the duty of furnish- 
ing information, keeping records and making 
returns, and prescribe the nature of such informa- 
tion and the form. of such records and returns, 

the 
ti . . 
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the particulars to be contained therein, and the 
inanner ill which they shall be verified; 

(f) provide fur Ghe issuing of licences, the form and the 
conditions of licences, and tlie fees to be clinrged 
therefor; 

(g) regulate the sale of splints and veneers; 
(11) provide for the detention of matches for the purpose 

of exacting the duty, the confiscation, otherwise 
than .under section 15, of matches, splinls and 
veneers in respect of which breaches of tlie Act 
or rules have been committed, and the disposal of 
matches, splints and veneers'so detained or 
confiscated ; 

(17 authorize and regulate the inspection or search of 
I any place or conveyance used for the manufacture, 

storage or carriage of matches, splints or veneers; 

, (j) xuthorize und regulate the composition of offences 
against, or liabilities incurred under, the Act and 
rules including composita payments in lieu of 
duty; and 

(k) prescribe the nature of and tlie manner of affixing 
banderols or stamps. 

(3) I11 malring any rule under this section the Governor 
General in Council may provide that a breach of the rule shall, 
where no other penalty is provided by this Act, be punishable 
with imprisoninent for any term not exceeding six months, 
or with fine not exceeding one thousand rupees, or with both 
imprisonment and fine. 

(4) The Crov~rior General in Council may delegate all or 
any of his powers under this section to a Local Cioverilnielit. 

Power of 19. The Governor General in Council may, by notificat~on in 
Governor 
Gener~ l ln  the Gazette of India, malie rules to provide for the grant of 
Council to . 
proddofor a rebate of the duty payable under section 3 on matclles manu- 
rcbnte Of factured in any manufactory whose daily output does not 

exceed one hundred gross of boxes to the following extent, 
namely : 

(i) where the average number of matches in a box or 
boc.lrlet is forty or less, n rebate of ten pies per 
gross of boxes or boolrlets; 

(ii) where the average number of matches in a box or 
boolilet is more than forty but not more than 
sixty, a rebate of one anna and three pies per 
gross of boxes or booklets; and 

(iii) where 
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(ii?) where the avei-age number of matches in a box or 
.boolrlet is more than sixty, a rebate of one anna 
and eight pies per gross of boxes or booklets. 

20. (1) In  the Second Sclledule to the Indian Tariff Act, & " $ ~ d ~ ~ ~ ~ &  

1894, for sub-head' (a)  of Item No. 159 and the entries in the gt;%lF8;;.t 
third and fourth columns relating hhereto the following sub- 
head and entries shall be substituted, namely:- 

' 6  (a) MATUHES- 

(I) In boxes or book- 
lets cont,aining on 
an  average not 
more than 40 
matches. 

(2) In  boxes or book- 
lets containing on 
an  average more 
t h ~ n  40 but not 
more than 60 
matches. 

(3) In  boxes or book- 
lets containing on 
an average more 
than 60 but not 
more than 80 
matches. 

, 14) All other.matches 

(2) Notwithstanding anything contained in section 4 of the 
Indian Finance (Supplementary and Extending) Act, 1931, the 
additional duty imposed by that section of that Act s21a11 not 
be levied or collected on ally article chargeable with duty 
under sub-head (a) ,  Item No. 159 of the Second Schedule to 
the Indian Tariff Act, 1894, as alnendecl by this section. 

21. The Burma (Excise) Duty on Mlitches Act, 1932, is a c p a l .  

hereby repealed with effecl from the 31st day of Miarch, 1934, 
but all the provisiocs of that Act and of the rules made there- 
under shall, not~viLhslnnding such repeal, continuo to apply 
to any matches liable on the 31st day of March, 1934, to duty 
under section 3 of that Act, and to any proceedings coinmencecl 
in relation to any such matches. 

7 
GIPD-LO9 LD-19.6-34-5,000, 

Par gross of boxes or 
booklets. 

Do. . ' 
' 

Do. . 

. For every 48 matches 
or fraction thereof. 

i 

The rake a t  which e*cisa 
duty is for the time 
being leviable on such 
matches manufactured 
in British India plus 
ten annas. 

The rate a t  which excise 
duty is for the time 
being leviable on such 
matches manufactured 
in British India plus 
fifteen annas. 

'i he rate at which excise 
duty is for the time 
boing lovi~ble on 
such matches manu- 
factured in British 
India plus one rupee 
and four annas. 

The rate a t  which excise 
duty is for the time 
being leviabln on such 
matches manufactured 
in Brit%h India plljs 
one pie. 


